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[Shri M. C. Shah.] and Unstarred
Question No. 85, a copy of a
Memorandum regarding the action taken
by the Government of India on the
reports of the teams of officials which
visited the scarcity affected areas of West
Bengal, Mysore, Hyderabad, Bombay
and Madras. [Placed in the Library. See
No. S-68-A/53.]

MR. CHAIRMAN: We shall resume
discussion on the Tea Bill.

THE TEA BILL, 1952—continued.

SHRI KISHEN CHAND (Hyderabad):
Mr. Chairman, Sir, yesterday 1 was
pointing out that now is the time to
nationalise the tea industry. The capital
invested in the tea industry is so small
compared to the output that if time is
allowed, the tea estates will slowly and
gradually increase their share capital and
then a subsequent nationalisation will cost
the Government very heavily. Secondly,
Sir, in the tea industry the number of
labourers involved, as compared to the
capital, is very large. It is not a highly
mechanised industry and therefore if we
take it up as a Government concern, we
will be able to give fullest opportunity to
labour to take its due share in the manage-
ment of that industry. I submit, Sir, that
our ideal of nationalisation is that the
consumer and the labour interests should
be fully represented in the management of
that industry. That is real nationalisation.
If labour is fully represented in the
management, they will realise all the
difficulties involved in the managing of
any industry. They will develop a co-
operative mood and the best interests of
the industry will be served. Again, there is
another advantage in present
nationalisation. The tea auctions take
place in London and these British
interests manufacturing tea in India have
a sort of adjustment so that a large part of
the profit is never transferred to India. At
present sales of tea amount to Rs. 65
crores. It is possible that it is only the net
figure; the commission paid
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to the manufacturers of tea is first of all
deducted from it. Therefore if these sales
take place on Government level it is
possible that we may be able to get 75
crores for the same amount of tea.

Our chief competitors in tea industry
are Ceylon and Indonesia and we have an
advantage over them. If we look at our
import and export trade, we will find that
we are importing from the United
Kingdom machinery worth nearly Rs. 70
crores every year. As [ pointed out
yesterday, if we enter into a barter
agreement, we will be at an advantage
over our competitors in the tea industry.
Ceylon and Indonesia cannot purchase
machinery from the United Kingdom
equal in amount to the tea that they sell to
them, but we can do it very easily.
Therefore we can increase our tea sales
and by a proper barter system get the best
possible price for our tea and the entire
amount will come to the nation, while at
present a good part of it is going to the
foreign investors in India.

The hon. Minister for Communications
yesterday gave out in connection with the
composition of Committees, his own
mind. The hon. Minister for Commerce
and Industry was also asked about the
composition of this Tea Board and he
said that he does not want to restrict
himself by giving out the composition at
this stage. May I suggest to him, Sir, that
without committing himself if he could
give us some sort of an idea of how these
eight categories will be represented on the
Tea Board, it will be very welcome?
Because this composition will give us an
idea of how this Tea Board is going to
function, whether in the interests of our
country or in the interests of the tea
growers who are mostly foreigners. May [
suggest to him on a very tentative basis
that in this composition the first item is
the owners of tea estates and the second
item is persons employed in tea estates
and gardens? If he gives roughly 40 per
cent, representation to this (al and (b),
that is, roughly  eight representatives
to



5997 The Tea

owners of tea estates and eight repre-
sentatives to persons employed in tea
estates, then (c) and (d) another 20 per
cent., (e) and (f) another 20 per cent, and
(g) and (h) another 20 per cent., it will
just make full cent, per cent., and this
will be a composition which will
command the confidence of the country.
Therefore I submit to him that he should
give a rough idea of the composition that
he has in his mind.

Now, I come to a little more contro-
versial point. Among the functions of this
Tea Board it is stated that one of the
objects (h) is "increasing the consumption
in India and elsewhere of tea and carrying
on propaganda for that purpose". I have
nothing to say against tea, but hon.
Members will remember that Mahatmaji
was very much against the consumption
of tea. I do not want specifically to be
stated here that the object of this Board is
the increasing of consumption of tea in
India. If this line is deleted, I do not think
the functions of the Board will become
any the less important on account of its
omission and it would be in keeping with
our declared policy. We have stopped the
consumption of liquor and it will be a
good thing if we can go a step further and
do not encourage—I dare not say stop
it—the consumption of tea in our country.
There are other countries which want our
tea and it is a good earner of foreign
exchange for us. Why should we consume
this tea in our country? I may point out in
this connection that tobacco is another
article which we are largely exporting.
We do not want to encourage the
consumption of tobacco, as is obvious
from the various restrictions that have
been placed on the use of tobacco in, say,
entertainment houses, etc. Similarly, Sir,
let us not have it on our Statute Book that
one of the functions of this Board will be
the increasing of the consumption of tea
in India: let it read "increasing the con-
sumption of tea in other countries and
carrying on propaganda for that purpose."
The U.S.A. has started consuming tea,
and if proper propaganda is carried on in
that country,
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they may buy larger quantities of tea
from us, and that will be a good source of
foreign exchange. We should so aim that
our production increases from Rs. 75
crores to Rs. 100 crores and* the entire
amount of tea is sold out.

Therefore, while supporting the Tea
Bill, I would suggest to the hon. Minister
to incorporate some of the suggestions
made by me.

Dr. RADHA KUMUD MOOKERIJI
(Nominated): Sir, at the outset I should
like to point out that the tea industry has
some special features which demand
special treatment and attention. Much of
this industry is controlled by foreigners,
and the following figures should always
be taken into account in formulating our
tea policy. I find that out of a total
number of tea estates to the tune of 945,
only about 366 estates are Indian, and the
remaining 579 are controlled by
foreigners. The tea industry is also next
to jute as a dollar earner, and, therefore,
we should very carefully nurse this
industry as an important source of our
dollar earnings.

The industry has so far been able to
absorb about Rs. 100 crores of capital.
Therefore, we are very greatly interested
in the future of the tea industry, which is
next to the jute industry as a dollar
earner. But unfortunately much of the
profits of this tea industry are derived
from the export trade, and, therefore,
unless we have a very vigorous export
trade in tea, that industry will not be able
to give us the full benefit of the profits. I
find that about 80 per cent, of the total
produce of 600 million Ibs. of tea per
year is exported. And of this vast amount
of export, on which India has to depend
on so much, 65 per cent, is taken by one
country alone, namely, the United
Kingdom. Therefore, our tea policy
should be able to adjust the different
claims of the various interests involved in
the industry. We have to find out the
possibilities of the export trade in
different countries with which we have to
conduct proper trade negotiations with
regard
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[Dr. Radha Kumud Mookerji.] to the
development of our export trade.

As regards consumption, I find that the
following figures are very important. The
United Kingdom is consuming 9-4 Ibs. of
tea per head per year. Next comes New
Zealand: Its consumption is 7 lbs. per
head. Next comes Eire—7 Ibs. Next
comes Canada—3-5 Ibs. The U.S.A. is
very backward, because the U.S.A. has
taken more kindly to coffee; it is only 0.7
Ib. The consumption of U.S.S.R. is 0.2 Ib.
Russia has been a very good customer of
Indian tea recently, but of late the
conditions have changed. India—0-45 Ib.
I just now heard with great interest the
remarks of my colleague Mr. Kishen
Chand, who does not want the
consumption of tea to be increased in
India. But I should like to remind him of
the famous lines of the poet William
Cowper, who said, with reference to tea:
"Cups that cheer but not inebriate."
Therefore, 1 think that tea is a very
innocent beverage, and we should try and
find out whether the consumption of tea
in India, its producer, can be increased.

Sir, I am glad to find that the new Tea
Board has been invested with the
responsible function of undertaking
propaganda work for increasing the
consumption of tea abroad. So, in that
connection the figures I have given are
very important.

As regards finance, I should like to
suggest that the Industrial Finance
Corporation should be induced to include
the tea industry as a proper party to
whom loans may be given so that the
industry may not suffer for want of
capital.

My next point is as regards fixation of
prices. I understand that the Minister in
charge of the Bill is already prepared to
say that prices should not be fixed before,
but that they should be left to the natural
operation of economic laws in the tea
markets. As regards the condition of the
industry, you know that it had to -
undergo a serious crisis when the
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cost of tea fell below the cost of pro-
duction. The cost of production was
about Rs. 1-2-0 per Ib. but during the five
months October 1952 to February 1953,
the prices of tea fell to only about 12
annas per lb., which landed the industry
in very heavy loss. Now we have
recovered a little and the average price
now is about Rs. 1-4-0 to Rs. 1-6-0. But
we are still not out of the wood, and,
therefore, the Government must see that
the prices are so arranged that they will
cover the cost of production. Unless we
do this, we shall again face a similar
crisis of flourishing tea estates closing
down.

As you know, the tea industry employs
about 1 million labourers. Therefore, it is
a very important industry and must be
protected somehow. Unfortunately there
are several complex factors shaping the
destiny of this industry, and the most
important factor which is not amenable to
complete Indian control is the factor
represented by the foreign interests in
this tea trade. So, you have to frame your
policy delicately so as not to antagonise
directly the foreign interests and to
promote export of tea, firstly to the
United Kingdom and next to those
countries which have been listed in
accordance with the priorities of their
consumption figures.

Lastly, as regards the Control Board
proposed in the Bill, I feel that the
various interests involved in the tea
industry should be very well represented
in the supreme controlling body of the
industry as is now proposed in the Bill. 1
should like to say that the labourers and
the growers should have proper
representation along with the
management, and trade also has vital
interests, and brokers —all these interests
should be very well represented in the
composition of the Board that we propose
to set up under this measure.

SHKI H. P. SAKSENA (Uttar Prades;ji):
And the consumers.

Dr. RADHA KUMUD MOOKERII:
As regards consumers, they can take
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care of themselves. But I think we should all
see that the price level is so adjusted that it
will not land the tea industry in the position of
having to conduct its operations below cost
price.

With these remarks, I have pleasure in
supporting this Bill, which is really meant in
the best interests of a very important industry
which is a dollar earner next to jute.

SHrRI RAJENDRA PRATAP SINHA
(Bihar): Sir. I am grateful to the hon. Minister
for Commerce and Industry for serving us not
only with this Tea Bill but with a cup of tea
last evening. It augurs well and I hope that he
will take keener interest in propagating tea
and expanding its consumption all the world
over, and I do hope that his interest will not
cease with propagating tea only to the
Members of Parliament.

Sir, I welcome this measure. But I do wish
that such a measure had come earlier to
obviate the plight to which the tea labour was
put, as referred to by my hon. friend the
Minister for Commerce and Industry. Sir, our
friends from Bengal waxed eloquent over the
exploitation of tea labour by British planters
and the monopolistic control of the tea indus-
try by the Britishers. Sir, these are the patent
facts of history, and of the British rule in
India. "We are alive to it. But, Sir, their
approach to the problem and their solution of
the problem are also the patent of the Com-
munist Party, and I do not know how far this
House would go along with them. Sir, we
have now become shock-proof to their
eloquence and methods and manners. But, Sir,
I was a bit surprised by the few observations
made by my hon. friend Shri Rama Rao. He is
an elder statesman of this country and that is
why I was rather surprised that without realis-
ing the import and the implications of the
suggestions he was making, he advocated
expropriation of the British tea interests in this
country. He wanted to nationalise the tea
industry without any compensation at the
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present moment. Sir, we are not against
nationalisation. My hon. friend Mr. Kishen
Chand has also advocated this point. But the
question that we have to consider is the
manner in which we desire to bring about the
nationalisation.

Sir, there are certain realities of the
situation from which we cannot get away,
however good it may be to get out of them.
We have to view every action in a larger
perspective. We have decided upon certain
policies after a good deal of deliberations and
all our actions must be in keeping with that
general policy. We have declared our attitude
towards foreign capital. We have decided
upon a policy of co-operation with the United
Kingdom in many important matters in our
own national interest. Sir, our entire
development programme, our Five Year Plan,
to a very large extent, is dependent upon the
foreign aid, both financial and technological,
that we may get, and this aid, Sir, mostly
comes from the United Kingdom and the
U.S.A. and other Commonwealth countries.
Then, Sir, we have kept our doors open for the
private capital to flow in and to develop our
resources. We want of course this capital to
come at our dictation and at our terms. We
have not the resources and we have not the
capital. We have therefore got to invite
foreign capital. In the matter of defence
technology and higher defence training we are
co-operating with the United Kingdom. Our
currency is more or less linked with sterling
and all our foreign liquid assets are blocked in
the sterling. Then, Sir, we are cooperating
with the United Kingdom and other
Commonwealth countries on the political
plane in the international affairs. Sir, these are
the realities of the situation and we are
deliberately following this policy because it is
to our advantage and for our benefit.

Now, Sir, we have to realise the import and
the implications of the policy advocated by
my friend Shri Rama Rao. What
repercussions this isolated action of ours will
have «*
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[Shri Rajendra Pratap Sinha.] our
international relations particularly with the
United Kingdom? We have to consider this
point. What repercussions will it have upon
our foreign aid and foreign capital that we
have invited? As I said, Sir, we are not against
nationalisation. We want nationalisation, but
we want it in a particular manner and we do
not want to scare away the foreign aid and the
foreign capital.

Now, Sir, coming to the Tea Bill, I would like
the Government to take a long-term view of the
tea industry, as has been suggested by my friend
Prof. Mookerji. He  has very rightly said
that tea takes a very important place in our
economy. Itis the second largest foreign
exchange earner after jute; it employs a big
labour and gives about 15 crores of rupees to the
Central exchequer in one form or the other.
Therefore, Sir, he has rightly advocated that we
have got to take steps to put this industry on a
very sound footing. Sir, this industry has been

regulated by the International Trade
Agreement between the main tee
producing  countries, India, Pakistan and
Ceylon. These countries are not only the

largest producers of tea, but they are the largest
exporters of tea as well in the world market.
Sir, during the war time, Indonesia,
Formosa, Malaya and Japan and also China
went out of the picture from the international
trade. Sir, there was an expansion of acreage in
India and Ceylon and the production increased
to meet the shortage. Now, Sir, with the
cessation of hostilities these countries,
namely Indonesia, Formosa, Malaya and Japan,
are coming into the picture, and their production
of tea is rapidly increasing to the pre-war levels.
Now, with their production and our expanded
production a crisis has come about. The
supply has increased the demand. That is
the crux of the problem, Sir. We  have to
equate  supply  with demand and every
effort should be made to achieve this end.
My sug- j gestion, Sir, is this that the first step
that the Government should take to achieve this
objective is  to induce

[ COUNCIL ]

Bill, 1952 6004

these countries—Indonesia, Japan, Formosa
and Malaya—to come into the International
Tea Agreement, so that their production and
export may alse be regulated in common with
the other tea producing countries.

The next point is that either we should
expand the demand for tea in the world tea
market or to restrict the production in Ceylon
and India to pre-war levels. The ideal will be
to expand the world tea market as suggested by
my hon. friend. Mr. Kishen Chand, and
vigorous efforts should be made by the
Government of India and the Tea Board to
oxpand our market in the U.S.A. and the
Middle East. My hon. friend, Prof. Mookerji,
has given us the figures of per capita
consumption of tea in the U.S.A. and other
countries and has shown that there was good
room for the expansion of tea consumption in
those countries. I shall draw your attention to
the consumption of coffee in those countries as
compared with tea which will further convince
you that there is a very big room for the
expansion of tea consumption in the U.S.A.
and the Middle East. The U.S.A. imports
24,737 million pounds of coffee, whereas it
imports 88-9 million pounds of tea. In Egypt,
Sir, we find that the import figure for tea
comes to 29-7 million lbs. and that the import
figure for coffee comes to 208,000 cwts. We
have got to snatch away a portion of this coffee
trade for the benefit of our tea, and even if we
increase our exports by 7 to 10 per cent., we
can not only dispose of the expanded pro-
duction, but there will also be room for further
expansion.

Efforts should also be made to cheapen the
cost of production of tea. We should bring
down the cost of production without reducing
wages. In this respect, I will give you a few
suggestions for your consideration. After the
war, the transport, both on stores and finished
goods, to the tea gardens has increased
tremendously. This increase has come about
because of the longer route which they have
got to cover in reaching the tea gardens from
Calcutta on account of the partition
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of the country. I would like the Commerce
Ministry to induce the Railway Board to
examine my suggestion ie this respect and it
is this that the increase in the railway freight
caused by the longer route should be borne
by the entire country by an increase in the
general railway freight, so that the tea
gardens and the people of Assam alone are
not victimised on account of the partition and
would continue to enjoy the same freight rate,
as they were enjoying in the pre-partition
days. I would like the Commerce Minister to
induce the Railway Board to accept this
proposition. If this is done, the transport of
raw materials and finished goods will be at
the old rates. Then we should also improve
immediately the warehouse facilities in the
port cities of Calcutta and Bombay in order to
encourage our export trade and in order that
Calcutta may become the centre of the
world's tea auction and not London, as
suggested by my hon. friends from Bengal.

Then, Sir, I would like the hon. the
Commerce Minister to insist on the British
managements to improve their technology by
adopting new techniques and new machinery
in the tea gardens and in the factories. There
should also be a lowering of the re-
sumerations paid to the Managers, the experts
and the Managing Agents in the tea industry.
I hope that Government has got adequate
powers to force the tea industry to reduce the
item of the cost of production, and if they
have not got that power, Government should
take that power. Then, the payment of
dividend should be regulated. It has been
correctly pointed out that the tea industry has
over-withdrawn the capital invested in it. This
is true not only of the tea industry in this
country but this is the case in many of our.
industrial undertakings. We have allowed our
industries to fritter away their gains. When I
was speaking the other day on the Industries
(Development and Regulation) Bill. I made
out this point elaborately. I would like the
hon. Minister to see that before dividends are
distri-
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buted in future, provision for the following
funds should be made. This is being done in
all advanced countries, in some cases by
legislation and in other cases voluntarily. The
suggestion that I am putting forward is in the
interests of the industry itself and all those
who have the good of the industry at their
heart will certainly see that these reserves are
maintained before the profits are distributed
among the shareholders or given away as high
remuneration to the Managing Agents: The
full amount of the depredation allowed under
income-tax should be funded to replace worn-
out and out-of-date machinery by new and up
to date machinery as is being done all over
the world in all good undertakings. This
should also be done in the tea industry before
profits are distributed. You will remember
that the other day the Communications Minis-
ter said that most of the air companies
distributed their earnings to the sharcholders
without providing for adequate depreciation.
This is the condition not only in the tea
industry and the air companies but in most of
the Indian companies, and this should be
discouraged, and by law it should be provided
that the depreciation amount must be funded
before profits were distributed among the
shareholders.

Then there should be a Wages Equalisation
Fund just like the Dividend Equalization
Fund that some of the companies have got.
Then they should have a Price Stabilisation
Fund. We have seen that the prices came
down and there was no reserve fund wiih the
tea industry to equalise the wages that they
were paying during the boom period. Nor did
they have the resources to subsidise those
prices. Therefore I submit that before profiU
are frittered away in giving high dividends or
high payments or remuneration to the
Managing Agenu or experts, sufficient fund
should be set apart in these three funds that is
with the Depreciation Fund, the Wages
Stabilisation Fund and the Price Stabilisation
Fund, and after that a small portion, a
reasonable portion may be allowed to be
given as divi-
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[Shri Rajendra Pratap Sinha.] dends. I
would like the Commerce Minister to
examine this viewpoint not only in the
interest of the tea industry but in the general
interest of the industry as a whole in this
country and to take over necessary powers, if
he has not got, to regulate the giving away of
dividends and see that these funds are created
by the industry during their good years in
order that they may tide over the lean years.

SHrR1 K. S. HEGDE (Madras): Mr.
Chairman, during the course of the debate
yesterday, three points were prominently
brought up by out friends of the Communist
Party. Thej are the British exploitation, the
nationalisation and a better deal for the
labour. I must at the very outset pay my
compliments to the very usefu' and learned
contribution made by my friend Mr.
Mazumdar to the debate. We might differ
from him in many aspects. We may disagree
with the emphasis that he has placed but by
and large he has made an extremely useful
contribuiioii to the debate. Unfortunately the
usefulness of his contribution was taken away
by his Deputy Leader who made it more a
political harangue rather than a contribution to
a useful debate. It is Ifather unfortunate that
the hon. Member has not been able to
acclimatise ~ himself to  parliamentary
atmosphere or to adjust himself to
parliamentary conditions. If you are pleased
to go through yesterday's debate, it would be a
slur for any Parliament to use the expressions
and the language that has been used on the
floor of this House. I shall resist the
temptation of

ing similar language.

SHRI B. GUPTA (West Bengal): Why
don't you try that?

SHRI K. S. HEGDE: I am just as good as
you are but I am in better company. My
friends repeatedly told us to be nationalist, to
be patriotic. They told us the atrocities
committed by the Britishers in the past
mainly during the pre-independence period
and. how they exploited the country and the
labour. Sir. human men:
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is very short. It is the Congress Party
that fought the British people on every
front—in the political, in economic and
in the social front. It is to the credit
of the Congress Party it we are in
dependent today. It is mainly due Ic
the sacrifices made by the Congress...............

SHRIC. G. K. REDDY (Mysore H The old
Congress Party.

SHRI K. S. HEGDE: You wait and hear. [
will ignore you for the time being.

SHRI B. GUPTA: Do you think you are not
making a harangue?

SHRI K. S. HEGDE: My friend Mr. Gupta
has got a very conveniert memory. He
forgets his past. When the leaders of the
Congress Party, when men, women and
children faced the lathi charge and faced the
guns and fought for Independence. Mr.
Gupta ana his party were the henchmen of
the British.

AN HoN. MEMBER: Where were you?

SHRI K. S. HEGDE: They sabotage;! the
Congress movement and they were spying
the Congress.

MR. CHAIRMAN: Let us get on with the
Tea Bill.

SHRI B. GUPTA: He is talking fantastic
nonsense.

SHRI K. S. HEGDE: They were under the
orders of their political master in other
countries. They were sabotaging the
Independence movement.

SHRI B. GUPTA: Sir. there should be
some restraint.

SHRI K. S. HEGDE: It comes from bad grace
for my friend to speak of the patriotism.
Whose patriotism? They owe their patriotism
to a foreign country. They, who have sold
their con-sciene for a mess of pottage during
the years 1940 to 1945, they were under the
orders of Kremlin, they, who ceased to be
Indians those days, is it not a pre-'. is it not a
hoax? -
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SHRI B. GUPTA: Our
hanged in the State of Madras.

people were

MR. CHAIRMAN: Let us proceed with
the Tea Bill.

SHri K. S. HEGDE: We are proceed
ing with the Tea Bill. Let me say
one word about the patriotism. My
friends were speaking eloquently
about patriotism on the floor of this
House yesterday. We know whether
our friends of the Communist Party
are true to this country. Are they
not prepared to sell this country to
Russia? Are they.............

SHRI B. GUPTA: You have already sold it
to the Commonwealth. We want to redeem
it.

SHrI K. S. HEGDE: We know how you
are redeeming it. I am ignoring him not only
in this House but outside as well. Yesterday
he told us "Well, you might be in a minority
in this House but I am in majority outside
this House".

SHRI B. GUPTA: See the election results.

*SHRI K. S. HEGDE: Several by-elections
have been fought. We have seen it. But I can
understand we are in the middle of the
midsummer and it has some effect on my
hon. friend. If it conies to patriotism and my
friend throws a challenge, I am prepared to
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the question before the elections in our
election manifesto as to what shall be our
approach towards the different industries. We
have the approval of the country so far as the
programme of work is concerned. We are
carrying out the programme of work. Tea is
not an isolated factor. Tea is just in the larger
context of our economic development and in
judging that our fundamental principles have
been set out. First thing we said was whoever
were exploiting in the past, whoever are
exploiting today—the Britisher might have
exploited in the past, the Russians might be
exploiting at pr&-sent—we ignore all that
We said so far as the past industry is
concerned, so long as they are not anti-
nationalistic, so long as they do not interfere
with the national progress, we shail treat
them in the same manner as we would treat
the Indian industry.

SHRI B. GUPTA:- Wonderful generosity!

SHR1 K. S. HEGDE: We are genero to
ourselves. My friend is generous to outsiders.
That is the difference. Our Constitution was
based on two grounds—on political morality
and on the economic considerations. We are
not believers in the doctrine of loot. I am not
complaining about my friend if he has
different political philosophy in life but, Sir,
we are brought up and trained under the
leadership of a great moral leader.

SHRI B. GUPTA: To land into the lap of
the Mountbattens.

accept it on that issue and we shall see where

the people's verdict lies. SHRI K. S. HEGDE: No. I cannot help if

he is aslave of Stalin and Malankov. Let me

SHRI B. GUPTA: Let us go to the people | te]| the House that after careful economic

arid take a plebiscite on this tea industry | considerations — taking the need of the
1ssue. country, the necessity of attracting foreign
capital into this country and the necessity of

Surr K. S. HEGDE: What has the| developing this country into consideration—we

Government of India done? After a careful
consideration of all the economic questions,
they have proposed nationalisation on
reasonable terms and they say 'We shall
nationalise so far and no further'. They have
assessed our political potentiality. We have
taken into consideration our means of
production, our ability to control industry and
we have considered the practical view of it
and we had put

came to the conclusion that we shall not deter
the foreign investor so long as he functions
legitimately and in the interests of this
country, and it is in pursuance of that policy j
the present Bill has been brought for-1 ward.
The hon. Minister has taken full
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power to tone uo the industry and to make it
work for prosperity. If only my hon. friend
would divest his mind of all his prejudices
and examine the progress and the
achievements that, stand to the credit of this
Ministry of Industry and Commerce during
the last one year or so, he would find that it is
something of which any country can feel
proud. Of the achievements of this ministry I
and my party are naturally proud and my
country, I am sure, is also proud of it. In the
course of one year we have achieved things
which probably to the course of ten or fifteen
years any other countiy would find it difficult
to achieve. True, every temptation, every
threat and every manipulation of vested
interest— be it Indian, be it British—have
been kept at bay and the "economy of the
country has been shaped with the one and
sole object of producing the maximum or
optimum output, thus leading to the
maximum welfare of the nation. But my
friend is undoubtedly perturbed by the
progress that the country is achieving. He
does not want the country to be prosperous. A
prosperous country makes him feel diffident.
Well, I can quite appreciate the mental
commotion passing in his mind yesterday
when he perceived that the country was
making strides on the way to economic
development and all-round progress. There
was a good deal of disturbance in his mind,
because if there is misery and chaos in the
land then he succeeds; but if there is
happiness and prosperity, then he fails. We
are working for prosperity and he is working
for chaos and misery. That is the difference.

The Tea

Sir, I will not take much time. I come to
the question of labour. My hon. friend was
very eloquent about improving the conditions
of labour. Well, we yield to none in our
anxiety for bettering the lot of labour. Indeed,
during the last one generation or more, the
leaders of the Congress Party, in season and
out of season, have been strenuously working
foi improving the condition of labiour in
every possible sphere.
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Dr. R. B. GOUR (Hyderabad): Yes, by
retrenchments.

SHRrI K. S. HEGDE: But so far as my hon.
friends are concerned, their Werest i, labour
is a political interest. They are not anxious to
bring about the prosperity of labour. To them
labour is not a human problem, it is just an
instrument in their political game, it ought to
be a running sore for them.

SHRI B. GUPTA: That is how Maxwell
used to speak.

SHrI K. S. HEGDE: Labo merely there to
be exploited for party purposes. It is being
used for warfare. It is not as if they are
interested in labour in the least. Probably they
will be the first to repent or be sorry if labour
is prosperous.

SHRIB. GUPTA: I see.

SHrl K. S. HEGDE: But so far as the
Congress is concerned, we believe in a
prosperous co-operative commonwealth. We
believe in the maximum of production in
every sector in the land. We have been trying
to improve the condition of labour
simultaneously with increasing the industrial
output in the country. In the final analysis, it
is only if we produce more that we can
distribute more and labour can get a just deal
only if the country is prosperous. There is one
limitation in our trying to get the best out of
the present industrial conditions and that is
due to the need for increasing our capital
formation. That is necessary for increasing
our production in the industrial as well as the
agricultural fields. But this Government, it
will be admitted, has been trying to do its very
best for labour and every genuine claim, every
legitimate aspiration of labour shall certainly
be protected by the Government. No sincere
man will ever doubt the bona -fides of the
Government. But there are some, who are
determined to doubt and for them there is no
remedy ?-> far as we are concerned.

(Interruption by Shri B. Gupta)
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SHrI K. S. HEGDE: My hon. friend is
feeling very fidgety; in fact, he is unable to
stand the strain when we are exposing him in
his true colours. Of course, for a time you
can cover yourself with a smoke screen, but
there is a limit even to that. I think it is time
my mends are exposed ; I am sure if the
results of the last by-elections are any
criterion, my friends have been correctly
adjudged by the public.

SHRI B. GUPTA: Yes, the by-elections in
the Punjab.

SHRI K. S. HEGDE: Sir, I shall lot take
much more time. I only wanted to show
where my hon. friend stands and to
disillusion him of the many hallucinations in
his mind.

SHRIC. G. MISRA (Madhya Pradesh):

St wernnars g (e 93 -
seqa waivzm, ¥ v 2 famw (Tea
Bill) #1 fadt7 #33 gu & 9w+
e 397 §2 Afew frardd w5 g
gem fr for a7, & s w7 £
for, A e e FW ) Ay
% fagg # & gt Wwad &
worfas gfagr ®1 ¢F #o1 W
geafeqmr 2 T Ay &Y s fom
g3 fadfaorat 7 72t &y w7 ST
& @t worare fEar qar gww
aver frn, 3w 9T Y s 3ar
qraAqF |

gy fafag #vr & s &
v #1 faam zfmm R @
faaferai & @rg w1Tewr gum ) 9fEs
aga AN afi gwtt o W) 73
a2 g a3 & oam GeiE
¥ G447 7 4fe 1 ) 3w ey
wgt wgi W AT &Y AT At I9
eqral # woET TN fred 4 ) gudr
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faaeit ot faget s Feafaat o
IAE ZiET g AT TE AT F
ag A SET & gt o
4 | qg s g ag wr fE
M & gT 5§ CFEr A9 W
faxg @%=@a & A T AT
#pit % wA § ga faifoai & faeg
fasta &7 wrEAr Sma & T
ifax =g 991 & we A AT
q A9 ® A1 @WIL A9gAT  qFq
2 9% TT AFmE & gl A
ZEy w1 AT AT A FAT AP
T g ITH & AT HWIY AW
rrafai & zav R 7
T B 7 39T O Jza e
¥ grer 4 faww fem A
qag T smawwar 1 frifwai A
TH 7 F I FroITH Ay v 1fg
FT ag &#qw AT 41 A F fg@ &
fou #Y; =7 W & woNd {Z AL
fam

T % fquy F 3g7 9 g
197 2 % a8 oF aw #w H
P HIT @A wETe d1 R @y Adf
PG R L L O AL O
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gfgw 7z /T Z | Mo AT A W
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fr fody ft @1 awer 4 99 WA
=Y wrgw gvm f5 @i 9@ Fw
8w £ 7z v faaew
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T A gwwr siaw arf g § 9w
#1 AT & fro g¥ zwi I
drad =rfed | o 39 Sty &
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Tz A AT AWt d@ @ @
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% glem @19 uw & - ¥ T F
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1 fft awe &1 W Semew T
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wing of our nation's activities as it has given
to India a source of wealth flowing from
outside. In fact, it appears to me that the
present Bill is to some extent a codification of
some existing practices; for example,
extension of tea gardens is now controlled by
the authorities, and also quotas are fixed for
tea gardens for exporting tea outside India.
These things are already in existence. This
Bill will put the tea industry on a very stable
and proper footing by constituting the Tea
Board which will deal with all matters
connected with the regulation and
development of the tea industry in India.

Assam, from where I came, is the largest
tea producing area in India. My hon. friend,
Mr. Mazumdar, referred yesterday to the
history of tea. Upto 1830, the world's tea
came from China. But, shortly before that
time tea bushes were discovered in Assam by
Robert Bruce, and from that time Assam tea
became a source of industry and t*ade. It has
also been claimed in certain quarters that the
eye-opener regarding the existence of tea
bushes in Assam was ari Assamese young
man named Maniram Dewan. His name
became afterwards very famous and he was
executed during the Sepoy Mutiny for having
tried to restore an Assamese prince to the
throne. He was the first Indian to open in
Assam, tea gardens and when the rope was
going to be placed round his neck he referred
to his two gardens brought to being by his
own labours.

Now, Assam has suffered a lot on account of
the opening of tea garden™* in that area; but. I
do not say that it has not received any
advantages. Tea gardens were opened by
the Britishers alone i, the early years; and
about the year 1860 or 1861 poppy cultivation
was prohibited in Assam ?o0 that people who
were in the habit at taking opium might be
induced to go to the Government stores for
purchasing opium with the help of the wages
earned as labourers in the tea garden" The
labour problem at that time WPS very acute.
The planters imported
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[Dr. S. K. Bhuyan.] labour from outside
Assam and these labourers were  treated
not always very humanely.

There was some agreement between the
coolies and their employees. These
agreements were in certain cases rigorous
and the coolies were known as 'Girmitia
coolies', the word 'Gir-mitia' being a local
variation of the word 'agreement'. Sir Henry
Cotton took up the cause of the tea garden
labourers in Assam and tried to improve the
conditions of their service; and Indians
honoured him by making him the President
of the Indian National Congress in 1904.

Originally it was the Europeans who
invested their capital in opening tea gardens
in Assam, and they wen;; on developing and
expanding those gardens; but the Indians on
account of their poor capital were unable to
engage themselves in these enterprises. Of
course our countrymen came in gradually,
and about 30 or 40 years ago Indian capital
was copiously available and was employed in
opening tea gardens. But unfortunately soon
after that stage, the opening up of new tea
gardens and expansion of the old ones was
restricted by the authorities with the lesult
that out of a total number of about 1,100 tea
gardens in Assam, the Indians have a little
more than 200. It must however be admitted
that the Indian tea planters have not kept their
profits to themselves, and they have donated
liberally for the foundation and main.-tenance
of several cultural institutions, such as. the
girls college at Gauhati, the college at
Dibrugarh. the college at Golaghat, the
Histories; Department building at Gauhati
and the Assam Provincial Museum building.
So I always feel that it should bo. our duty to
give encouragement to the Indian tea growers
to enable them to open new tea gardens of
small size.

Provision has been made in clsuse 14(3) of
the Bill that in giving permission for
opening new tea garden*®
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and expanding the old ones the final authority
will be the Tea Board. Bui: I would request
the hon. Minister in charge of this Bill that in
granting such permission the Beard must be
liberal and generous so that peopte could be
encouraged to open tea gardens of small sizes
say of 100 acres. At the same time it must be
seen that too many tea gardens are not
allowed as they might lead to over-
production, and the necessity to restrict the
production of tea has been realised bj
Government.

Then, it has also been provided JI clauses
26 and 27 that the income obtained from the
customs duty on the exported tea will go to
the Consolidated Fund of India, and part of it
will be given,to the Tea Board. As a large
portion of the cess will be derived from
Assam [ request the hon. Minister to kindly
remember that a part of this collection should
go to the development of Assam The Gov-
ernment of India derives some 9 or 10 crores
of rupees as the duty on petroleum products
from the oil fields at Digboi. The
Government of India should give Assam
some compensa-*'In in the shaoe of
substantial allotment from the tea cess.

I now come to clause 10(h). I am not
feeling very happy over the phrase
"increasing the consumption in India and
elsewhere of tea and carrying on propaganda
for that purpose". Everything is all right, but I
have some sort of hesitation in accepting the
use of the word 'propaganda’ in that context.
The whole purpose w!ould have been served
if the following words had been inserted in
place of those now appearing in clause 10(h).
namely, "adopting all measures that would be
necessary for promoting the sale of Indian tea
in the markets ft the world", instead of laying
stress on increasing the consumption in India
and elsewhere and carrying on propaganda for
that purpose. After all, as was said by Mr.
Kishen Chand, the efficacy of tea is not cent,
per cent, non-controversial. The propaganda
should be for inducing people to buv



6025 The Tea

Indian tea. Otherwise it would mean that the
Government of India is playing the role of a
commercial organization. The Government
should take steps to promote the sale of
Indian tea in the markets of the world instead
of making propaganda asking people to
consume tea. I would request the hon.
Minister to consider the deletion of the word
'propaganda’ and for substitution in its place
the words I have suggested.

I have nothing more to add except to
commend that this Bill be accepted by the
House for the very useful purpose which it is
going to serve for the stabilisation of the tea
industry in India.

SHRIMATI PUSHPALATA DAS: Mr.
Chairman, the previous speaker who has just
finished his speech had given you a historical
background of tea industry. We are having
this debate from yesterday. Many of our
friends from this side as well as from the
other side contributed to the debate. I have no
quarrel with those Opposition Members
because they do not agree with us. They
believe in revolutionary methods whereas we
believe in evolutionary methods. We got our
independence in that way. We believe in that
process and we try to solve our problems in
that way.

Now, under this Bill there is t:ie scheme to
protect the tea industry, especially the Indian
owned tea industry as this industry faced
crisis every ten years and the very recent
crisis was partly man-made and partly due to
slump and that is why the Central
Government had to think whether to interfere
in this industry or not. Now they have come
to a decision and come forward with this Tea
Bill. I congratulate the Government for
introducing this Bill and I think this will
solve the problem to a great extent. Even my
friends of the Opposition agreed with the
principle of the Bill. It has now come to the
hands of Parliament and Parliament will have
the control over this tea industry. Though it
will be managed by the Tea Board it is not a
completely independent body

47 CSD
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because the Central Government will have a
hand on this Tea Board as they are to
nominate the Chairman of the Board. Now
40 members are going to be appointed and
a Vice-Chairman is going to be elected from
among its members, among them
labour representatives must be sufflr ciently
represented. We have in the past seen that
labourers have been the worst sufferers.
The very fact that the Board is going to be
appointed shows the anxiety of the
Government to control the industry from
foreign exploitation. If the members of tne
Board were to be elected the foreign interest
would have dominated the Board. That is
why I am sure Government is not willing to
elect the members of the Board. When the
tripartite conference met in  Calcutta
Government had no hand in the matter and
they could not come to any decision because
there were three parties to an agreement
and Government kept neutral and the
European planters who are managing 80 per
cent, of the industry would not agree with
the viewpoint of the labour. This shows
that Government have no control over them.
I have no much knowledge of South Indian
gardens but in my Stata there are 600
gardens owned by British people. There
unfortunately we have got only 50 Indians in
executive posts because after independence
they are bringing  Englishmen from England
for these executive jobs and so the Indians
are not getting what they  were  getting
before the war. When a number of our
qualified young people are suffering and they
are unemployed, why should the  Britishers
be allowed to  bring their own men from
England  for  these  executive posts?
Especially in my State there is no big industry
except the tea industry and the Government
owned Railway. Then there is unrest and
chaos among the labouring classes The Tea
District Emigrant Labour Act of 1932 is also
hampering the progress of the tea" industry. I
suggest that the Central ~ Government may
make some amendment of that Act also
because

as a result of that Act of 1932 we have got
so much surplus labour, and
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[Shrimati Pushpalata Das.] the tea gardens
are not able to absorb this labour. I think the
Central Government can solve it.

The law and order position is affected,
because they are not employed in the gardens.
The Indian tea gardens, they are short of
capital and they cannot employ them. In this
connection I may say that the Bank guarantee
to the extent of 15 per cent, against the losses
of this year's crop seem to be hardly adequate
as it does not cover the Josses on the previous
years. In view of this tea gardens continue to
be hard pressed for money. Now, in the tea
gardens we require about 30 lakhs of pruning
knives and about the same number of hoes
and 40 lakhs of cane baskets every year.
These cottage industries could be developed
so that the extra population could be
absorbed.  Industrial  cooperatives  of
plantation labour for manufacturing these
implements could be encouraged. If these
people can find employment in these cottage
industries, I think the problem of surplus
labour can be solved to a great extent.

Then, yesterday, I think Mr. Gupta said
about clause 26, and he wanted to know
whether it will be certified by the Auditor-
General or not. I think he raised that point and
there was a confusion going on in my mind
also when he was speaking. I may tell him
that I happened to meet the hon. Minister Shri
Karmarkar and he explained to me that the
Accountant-General of West Bengal would be
auditing that account. In fact, the Accountant-
General, West Bengal has been appointed by
the Auditor-General. So in that way I think we
have nothing to fear on this score.

The main grievance, however, is that 80
per cent, of the industry is in the hands of
foreigners. Here I would submit that the
Central Government must bring pressure, to
bear on the foreign firms to employ more and
more Indians. In order to improve it, we
should have control of this in-
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dustry and I Think this Bill will go a long
way to achieve the object for which it is
brought forward.

There is the problem of warehousing also. At
the time of the war when there were bulk
purchases frfom Great Britain, tea used to be
transported quickly but after the war, huge
quantities of tea are dumped, especially at
Calcutta and in other parts also, and due to lack
of proper warehousing facilities it gets
deteriorated. As a result the owners of the tea
estates do not get an adequate price. So about
this warehousing also the Central Government
should take 'he necessary action. Then the
auction market must come to India from
London. The market being in a foreign country,
we have lost control over the price. We do not
know what is happening there. Yesterday, Mr.
Mazum-dar was telling about ten agency
houses. That is also one of the grievances. So
long as the business re-, mains in the hands of
foreigners our Indian labour will never be
benefited.

About labourers of Indian-ownea gardens,

I would like to draw the attention of the
Government of India

J to this case. At the tripartite conference, as

foreign interest dominated they could not

come to a decision. But the Indian gardens
could come to a settlement easily because
they were really hard hit. The labour also
sacrificed a lot. They faced the situation
bravely. They only wanted that either they
must be taken as shareholders or an assurance
must be given that they were not going to
issue any dividend so long as the crisis was
rot over. The Indian gardens had to consider
this request and they agreed and as a result
many gardens reopened after that bilateral
agreement which was reached between the
labour and Indian-owned tea gardens in Sib-
sagar District. The two parties could come to
terms because they were really hard hit. At
that time Government of India could stand
only as an onlooker. Now they are going to
have powers in their hands. In an emer-
I gency they can control the prices even.
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Again I would ask the Minister to look into
the Tea District Emigrant Act of 1932 and
take necessary action. Then we have got
another difficulty and that is the transport
bottleneck. I think it was in 1950 they could
not send tea to Calcutta due to transport
difficulties and when they could get some
wagons the prices had begun to fall. And the
Indian gardens suffered. Our Prime Minister
said on many occasions that we are not going
to distinguish between Indians and foreigners
so long as they look to the interest of the
Indian people. Now that they are finding that
they are doing something detrimental to our
interests, Government have come forward
with e this Bill and I am sure slowly they will
take over the industry also. I do not feel like
advising them to nationalise. Of course, after
independence it would have been better if we
had taken over, but we had no money. So as a
practical politician, they cannot do that. But
as imaginary politicians do, our friends on the
other side dreamt of many things which did
not come true. Now being in the Opposition
they are in the fortunate position to criticise.
Let them try taking it over and they will know
what difficulties there are.

SHRI B. GUPTA: Next year, it will be
taken over.

SHRIMATI PUSHPALATA DAS: So they
should guide us and try to see what they
would do if they were solving that problem.
Sir, I do not want to take up much time. The
Indian gardens must be encouraged. We do
not want the foreigners to exploit us. Let
them take in our nationals and let them
examine whether they are behaving properly.
The very fact that Government have brought
forward this Bill shows that Government do
not want to have any domination by
foreigners. And I am sure in future there will
be no opportunity for my bon. friends to
criticise Government. With these words, Sir, 1
support the Bill.

SHRIC. G. K. REDDY: Sir, I shall not go
into the details of the Bill, be-
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cause there are other hon. Members who
have already contributed and will contribute
and who are in a better position to do so. I
will confine myself to two issues involved in
the tea industry so far as this Bill is con-
cerned.

Firstly, the question of the possession of
the tea industry—as to who owns it in the
majority—is a question that is agitating all
sections of this House. The hon. Minister
when he introduced this Bill anticipated that
argument and tried to allay our fears that
although 80 per cent, of the industry is being
controlled by British interests, the
Government has power enough and this Tea
Bill will give them additional powers, to see
that the British stranglehold on this industry
will not affect our national interests
adversely.

But, Sir, I feel that the hon. Minister not
only on this question, but in most other
questions, inclines to be much too
complacent. He is very welcome to be
confident in this matter. He is welcome to
take more and more powers to see that this
British element in- the industry, which is
exploiting not only the industry but the
country also for more than 200 years, should
not continue to exploit it. But I should like to
tell him, that although he has all the powers,
there are ways and means of circumventing
the exercise of these powers. There was a
time, Sir, when the British were ruling over us
when they could blatantly go on exploiting
our resources and our people, but now they
have changed their tactics. They know that
they cannot openly come out and exploit us,
but they have all sorts of devices and methods
by which they continue to do the same thing
which they used to do blatantly some years
back and the manner in which they are doing
it is so very devious and of such a com-
plicated pattern that not even the hon.
Minister, who is so confident about himself
and who seems to think that he could put the
British interests on the mat whenever be
wants, will be able to contend against those
forces.
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[Shri C. G. K. Reddy.] Board of Directors  but also in the
management.

Sir, the other day. when we were
discussing the Industries (Development and
Regulation) Amendment Bill, I pointed out
one or two instances where the British
interests, in spite of the fact that the
Government want to treat them equally, in
spite of the fact that they do not want to give
them additional advantage, in spite of the fact
that they do not wish that the British interests
should operate in this counr-try to the
disadvantage of our own interests—in spite of
all this they have been having the upper hand
in almost every sphere of industry. It is no
use, having powers if in exercising those
powers you are not able to catch the offender.
In this connection I am tempted to say that the
hon. Minister, with all his powers, probably
enjoys the position of the Monarch in Great
Britain. The Monarch in Britain is supposed
to be the topmost man. He is supposed to be
the man who decides the destiny of the
nation. But the conventions and the manner in
which politics operates there reduce him
merely to a figurehead. And I should like
most humbly to submit that the hon. Minister,
with all his powers, is being reduced to a
figurehead. Ha may try to tell himself and tell
the country that he has these powers and that
he will see that any undesirable inclination on
the part of the British interests will be
strongly put down, but I have my fears in this,
regard.

I would like to point out one or two ways
in which the British interests operate. As the
hon. Minister is aware, whenever resistance
against British interests becomes too strong,
they have a very well known method of
counteracting it, and that is by way of mixed
firms. We have had since 1947 a good crop
of mixed firms. In spite of then being British
firms, they somehow get the respectable
name of Indian firms merely because one or
two Indian? are taken on the directorate and
sometimes the company is incorporated in
India. In spite of that, you find that in every
mixed firm, the British interests  dominate
not only on the

We have seen a particular example of one
shipping company, for instance,, which is
absolutely in the control of British interests,
and in spite of that it is called an Indian firm.
In spite of the fact that the Shipping Policy
Committee decided that such a firm should
not be called j.n Indian firm, the Government
of India, because of this factor that it is a
mixed firm, and because there are certain
powerful Indian directors on its Board, in
spite of the fact that the managing agents who
control it are entirely British, call it an Indian
firm, and calL the shipping operated by it as
Indian shipping, and give them equal facilities
with our own interests.

In the same manner, I feel that whether it
is in the tea industry or in any other industry,
if the national resistance becomes too strong
for the British firms, they operate in another
name but carry on in the same way as they
used to do before. They just bring on to the
board one or two Indian collaborators -who
used to-collaborate with them even before
1947. You will find that in the case of these
mixed firms, when they want to attain a
certain respectability, they are always able to
get some collaborators who almost invariably
used to be the collaborators of the British
before 1947, and that gives them a cloak of
respectability.

The other and more insidious method, of
which the hon. Minister is not aware, and to
which on another occasion I also made a
passing reference, is this, that the British
firms established here try to influence the
Government and influence the whole nation
more or less by appointing people, not
necessarily competent for the jobs, but
people who wield political or social
influence. We know in some of the oil
companies or in other bigger companies we
find what are called probationers who are
given prize jobs. They are taken not for their
competence, not for their ability
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not for their qualifications, but because; they
are connected highly either in the political
sphere or in the social sphere, and indirectly
influence is brought to bear. In spite of all this
the hon. Minister may stand up and say, "I am
powerful enough. I have all the powers, and t
will see that these powers are exercised". But
my great fear is this, that he is powerless, and
he continues to be less and less powerful
every day.

Apart from the influence that they can bring
to bear on the Government, they also have
another method—the famous method of
lobbying. In this connection I may be
permitted to quote a personal instance which
happened to me about seven or ten days ago
Some weeks ago. when I was speaking on the
Tariff Bill, in the national interest as I thought,
I questioned the hon. Minister's proposal lo
raise the import duty on a certain product in
the name of giving protection to our
indigenous industry. I questioned the quality
of the products produced by that industry, and
I also said that in the name of protection you
should not Denalise the consumer. A week or
ten days later I had a rather very interesting
experience. An old friend of mine from
Calcutta came here and met me as if he had
met me :after ten years. And then he intro-
duced me the same evening to a rather
powerful British gentleman in Calcutta who is
the representative of. a world famous firm
producing this product. And before 1 knew
what was happening I realised that I was being
taken in. Because I had raised a protest in the
interests of the consumer, they immediately
came to me thinking that I was in the
Opposition and I cotld probably tackle the
Government much better than the hon.
Members opposite. So they came to me and
tried to tell me that the consumer was being
penalised in the name of prctection.

if some
intelligent

I should like to submit that
body had been a little less
than I was...........
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MR. CHAIRMAN: The hon. Member said
he was taken in!

SHrRI C. G. K. REDDY: I probably
would have been taken in. And I may
also add that in these days when most
of us are anxious, regardless of princi
ples, to go abroad, if an offer comes
in the name of going and visiting a

factory and finding out how things
are, I think that is an additional
reason  why certain Members may
collapse. I am just trying to tell the
hon. Minister in what ways these
things operate. He may stand by him
self, and he may think that he is
strong enough and independent
enough .......

THE MINISTER rFoR COMMERCE AND
INDUSTRY (SHRI T. T. KRISHNA-MACHARTI):
If the hon. Member wants to say that I have
less intelligence than he has, I am prepared to
admit it.

SHRI C. G. K. REDDY: I am not saying
that.

SHRI H. N. KUNZRU: We shall not accept
it.

SHRI C. G. K. REDDY: I say he is more
intelligent than I am, but his intelligence is
useless, because I do not think that it is bis
contention that he operates in isolation. There
are itt-fluences. He is not a free agent. He
might say that he is a Minister, and that he is
powerful enough to exercise the powers
according to the Statute. But his wowers are
influenced not only by hon. Members present
here, who also I am sure will not succumb to
such pressures, but by his own department.
There are, I know, agents of British interests
in his own department. There are people who
are being influenced to see that additional
advantages are given to British interests. In
this regard T also gave an example the other
day showing how a British firm got an
additional  advantage, an  unjustified
advantage, through a particular department in
his Ministry. Of course the hon Minister said
that he would look into it, but that on the face
of it he did
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[Shri C. G. K. Reddy.]
not think there was any basis for such an
allegation. But I should like to say this
without any fear of contradiction, that there
are agents in the Government of India acting
for British interests in the country.

'SHRI T. T. KRISHNAMACHARI: Permit
me, Sir, to protest against a statement of this
nature.

SHrRI C. G. K. REDDY: Well, natural
ly, the hon. Minister who is in charge
will have to stand an for those officers.
But this is a common practice all over
the world. Let him not think that it
is confined to This country. It is com
mon all over the world—lobbying,
pressure  tactics and  agents—agents
not in the sense of secret service men,
but people who will locate people,
who can give some additional favour.
This is a famous method. This is a
method which is adopted everywhere.
Therefore, 1 should like to submit that
he should not be so complacent; he

should not think everything is all
right ........
Suri T. T. KRISHNAMACHARI:
"Optimistic".

SHRI C. G. K. REDDY: No: "complacent".
My complaint against him is that not only is
he optimistic, but he is so complacent; his
whole expression is complacent. That is the
trouble. I have no comclaint otherwise against
him. I shall not charge him with deliberately
helping British interests, nor do I think there
is any Member in this House who wants to
help British interests, but there is
complacency—a great deal of it. Not only is
there pressure in this way, but we also find it
more and more difficult to extricate ourselves
from this because the tea trade or any other
trade, because of certain economic and
historical developments, is firmly in the hands
of the British interests, British shipping,
British banking, British trading. Specially in
the tea industry you will find, as the hon.
Member Mr. Mazum-dar has pointed out
yesterday, th-at Ae agency firms In Calcutta
are agents
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for tea, are agents for shipping, are exporting
agents and besides that they are also bankers.
So with all these things taken along with the
fact ihm we are connected with Britain both
economically and even monetarily, he can
understand great danger underlying this. I
know, Sir, that so far as this Bill is concarned,
it is too late to ask the hon. Minister to accept
an amendment to see that our interests are
protected, and it is also too late for him to do
anything about it. But I am only pointing this
out in my hope that I may be able to reduce to
some extent at least the complacency with
which he looks at this situation.
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Sir, there is another point which has been
raised with regard not only to the British
interests, but with regard to the other interests
also and that is a rather unfortunate factor.
That is this. Supposing we see that the British
interests find it difficult to operate in this
country, then the speculators will take over
these estates and the industry will be in a far
worse position than it is to lay. I fully agree
with this contention. I know also, Sir, in
Mysore some of the British estates which
have been taken over by Indians are being
badly managed because of the fact that they
are not the proper kind of interests. They are
commercial interests and they want to put in
their rnjoney and pull it out as soon as
possible, so much so that the estates are badly
managed and ultimately the industry itself
suffers-

To that, Sir. my only argument is
'nationalisation' Here is p case which is in
every way ripe for nationalisation. It is not as
if I am speaking only as though I have an
infinite faith in nationalisation. I do have faith
in nationalisation but it is not with an infinite
faith that I speak. But even otherwise, taking
all circumstances into consideration, here is a
clear case for nationalisation. What is the
state of the industry? It is really bad. Is it not
a fact that again and again the Government
will have to rush to its help so that it may be
rehabilitated, so that this derelict industry
may be put on
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its feet? Is it not a fact that the labour is the
worst treated in all the country, in so far as
the tea industry is concerned? There are
many other factors as well, which clearly
indicate that the only thing for us to do is,
under the present circumstances, to nation-
alise the plantations. There is no need for us
to ask the Indian interests to take over from
the British interests. Indian and British alike,
there is a clear case for nationalisation and it
is up to us to protect this key industry which
is so important in our economy in so far as
our foreign exchange is concerned by
nationalising it so that we may be able to put
it on its feet, on a proper footing, and we may
also be able to develop it in a particular
direction that we want.

Having said this much, Sir, I will' go only
to one point in the Bill and that is the
composition of the Board In this regard, Sir, I
must draw the attention of the House to the
departure of policy that is being followed by
the present Commerce and Industry Minister,
which, I believe, is definitely a retrograde
policy. Hitherto, Sir whenever we had
Development Boards for particular industries,
we always seemed to have had the members
elected. They were the representatives of
particular interests. Now the hon. Minister
has completely gone back on that and in
almost every Bill that he is going to bring
forward, we find that he has given up the
policy of election and he is going to nominate
every representative. I am fully appreciative
of the fact that he has found himself in great
difficulties in certain matters, especially the
Coffee Board, where, Sir, the Board has not
been amenable to the directions of the
Government and they have also acted against
the interests of the consumer. But I should
like to submit that the solution to that is not to
have your nominees on the Board- In order to
contend against certain situations, you may
take powers, which you may exercise only
under extraordinary circumstances. Sir, the
principle of election in a democratic set up is
unexceptionable. You cannot go against
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it. You must concede it as an article of faith.

SHrI K. S. HEGDE: Even in economic
field?

SHRI C. G. K. REDDY: In every field. You
have been following it. It is a good principle
that you decentralise power as far as possible.
It is all right to say that the Government and
the Minister is after all under the control of
Parliament and whatever he does through the
Board, through his nominees, is always
questioned by the Parliament, by the people,
and thereby we will be able to have certain
restrictions. But my objection to it is that the
taking of power by Parlia<-ment is itself
objectionable because more and more power
must be diffused to a greater and greater field.
You cannot argue that the Coffee Board
hitherto had elected members and because of
this fact they manipulated the coffee markets
and made the consumer suffer; you cannot try
to amend that situation by nominating every
member on that Board, because, Sir,
nomination is, I think, a retrograde step. As I
have indicated already, if you find certain
difficulties in this Bill. Sir, for such
contingencies for which the hon. Minister
wants to protect himself and protect the
people from the exploitation of the nominees
on this Board, you can have special powers
which you can exercise under extraordinary
circumstances.

I agree that even the elected representatives
on the Board which is a democratic Board may
act against the interests of the consumer, may
act against the interests of -the people at large.
In such contingencies and only in such
contingencies you should exercise your power.
But according to this Bill, Sir, when it
becomes an Act. every member of the Board
will be nominated by the Government and to
that extent he shall be deeply indebted to the
Government and he will also not be a free
agent.

The principle of having an elected Board is
this. You have the different
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[Shri C. G. K. Reddy.] interests, the different
factors that go not only into the production but
also the consumption of that particular
product and it should be a good principle that
you should recognise that these interests
know more than the 1 hon. Minister himself.
It is, I think, a principle which he must
himself agree to because he cannot be expected
to know everything about it, and the interests
directly connected with that particular industry
would know more about it. Therefore, Sir,
whe, you give that power to them, they know
how to develop that industry, they know
what is good for that industry and they lay
down certain policies. But if he finds that
they have laid down a policy which is
against the national interests, he will always
be in a position to use such extraordinary
powers and he will have the full support of
Parliament. Therefore, there is no case for this
particular thing. I should therefore suggest—
and again it is too late in the day to move an
amendment and for the  hon. Minister to
accept it—that in spite of the fact that
nominations have been put down, the hon.
Minister should see that his nominations
approximate as much as possible to elections.
That is, whenever he makes nominations, he
must do it in full consultation with, and if
possible, with the full concurrence of the
various interests concerned.

One more point about this and that is this:
So far as the Board is concerned, we have
eight interests. My conception or any
Development Board or Industrial Board is that
it should be composed of three factors which
determine not only the production but also the
consumption and development of that
particular industry, i.e. the management, the
consumer and the labour. Here you have got
seven or eight interests and we do not know
which particular interest is igoing to be given
weightage. That is why I asked the hon.
Minister whether he had in his mind what
would be the eomDosition of this Board and
the number of members which each
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interest will have o, the Board, but he was
not able to tell me. He wanted a certain
amount of flexibility. Whenever you
constitute a Board, you must have these
factors in mind, which determine not only the
production but the consumption and
development of the industry; ie. the
management, the consumer and the labour
should be equally represented on the Board
so that the industry may be properly looked
after.

on Foreign Affairs

If you will permit one or two more minutes, I
should like to emphasise one or two points
made by hon. friend, Mr. Sinha. He said that
the Assam plantations are working at a
disadvantage as compared with those in West
Bengal. He talked about price parity of coal
and other raw materials which go into the
manufacture and in the processing of tea, and
he also pleaded for a price stabilisation policy
so that it will be possible for us to maintain the
price at a reasonable level, which will not go
so far below as will ruin the industry and not
go so far above as will ruin the interests of the
consumer. These are suggestions which need
the serious consideration of the hon. Minister. I
hope that with the extraordinary powers that he
wishes to have in so far as the Board is
concerned, he will be able to direct the Board
to look into these matters and take such action
as is necessary.

MR. CHAIRMAN: The discussion on the
Tea Bill will be interrupted now to allow the
Prime Minister to make a statement on
foreign affairs.

STATEMENT BY THE PRIME
MINISTER ON FOREIGN AFFAIRS

THE PRIME MINISTER AND MINISTER FOR
EXTERNAL AFFAIRS (SHRI JAWAHARLAL
NEHRU) : Mr. Chairman, since the last
occasion when this House discussed  foreign
affairs, much has happened in the
international ~ sphere and many  important
developments have taken place. No major
problem has been solved, but it may be said that
for the first time in several years |  large
numbers of people have hoped



